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Notice No.: 04 

Notice 

Date 

Tambaram Corporation 

:25.09.2024 

Issued under Sections-4 1, 42, 43, 44, 45, 1341) of 
the Tamil Nadu Public Health Act 1969, 

Section-15 of the Environment Protection Act 1986 and 
The Biomedical Waste Management Rules-2016 

It is notified herewith that, M/s.MIOT International 

Hospital, functioning in the address in no.4/1 12, Mount 

Poonamallee Road, Sathya Nagar, Manapakkam, Chennai-89, 

had dumped the waste, biomedical waste and solid waste 

generated from your hospital on 25.09.2024 in the southern part 

of the Pallavaram Big Lake subject to the limits of Tambaram 

Corporation instead of disposing such wastes by following the 

due guideline principles. Moreso, you had committed the act 

putting at potential risk the health of the employees and the 

general public as well as endangering public health. Such act of 

yours not only pollutes the lake area but also poses a potential 

risk to the people living in that area as well as to public health. It 

is an act of endangering the lives of the public. This act of yours 

4



amounts to an offence in accordance with Sections-41, 42, 43, 

"**, +, l34(1) of the Tamil Nadå Public Health Act 1969; 

Section-15 of the Environment Protection Act 1986 and the 

Biomedical Waste Management Rules 2016. 

Theretore, you shall furnish your due explanation in writing 

n respect of the above to the officer who had signed hereunder 

Within 24 hours of receipt of this notice failing which it is 

intimated herewith that due action shall be resorted to against 

your Hospital in accordance with the Sections of the Acts 

mentioned above through the Tamil Nadu Pollution Control 

Board. 

To 

M/s.MIOT International Hospital, 
No.4/112, Mount Poonamallee Road, 

Sathya Nagar, Manapakkam, 

Sd/- (25.09.2024) 
City Health Officer, 

Tambaram Corporation. 

Chennai-89. 
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INTEGRITYIN HEALTHCARE 

To. 

THE CITY HEALTH OFFICER 
TAMBARAM CITY MUNICIPAL CORPORATION 
TAMABARAM 

CHENNAI 600 045. 

Respected Sir, 

GREETINGS FROM MIOT HOSPITALS! 

|MIOT 
International 

05-10-2024 

5P NADAMBKY KUDIYIRUPPL 

Counter o:1,5/19/ 2324.15:2 
To: TE CITY EALTH OFF1CER.Trg 
PIR:600945, Taaberan HI 
Froa:M10T INTERN,4/112 ROAD 
Wt:25ans.PO-18.0 

Indin Pt 

PABe 1 of 

Email: chief@ miotinternational.com 

Pat:29.50, Tax:4.50,Ant.Paid: 39.99 1Cash) 
(Track cn MM, indiapost.gov.in) 

Sub.: Reply to the notice relating to General Waste and Bio Medical Waste Dumpage - reg 

Ref.: Notice No. 04 dated on 25.09.2024 and delivered in-person on 04.10.2024 at 11:00 am 

(Dial 1902666962) (Sear Kasks. Stay Safe) 

We are in receipt of your notice dated 04.10.2024 received from the City Health Officer. Tambaram 
Corporation, regarding the dumping of Bio Medical Waste along with General Solid Waste on the Radial 
Road near Pallavaram Lake. We completely deny your allegation that Bio Medical Waste from our 
Health Care facility of M/s. MIOT HOSPITALS PRIVATE LIMITED was dumped at Pubic place. 

We would like to inform you that we are disposing our Bio Medicai Waste through TNPCB Authorised 
Vendor M/s G.J. Multiclave as per Bio Medical Waste Management Handling Rules 2016. The bio 
Medicai Waste are stored, collected and segregated in respective bar coded coloured 
covers/containers, then the Bio Medical wastes are weighed and then entered in Bio Medical Waste 
register and the same is collected and disposed by the TNPCB Authorised Vendor and receipts 
obtained. The Receipts & Registers are well maintained as per TNPCB Bio Medical Waste 
Management Handling Rules 2016. We are pracising the best Bio Medical Waste handling practice as 
per Bio Medical Waste Management Handling Rules 2016. Hence there is no possibility of mishandling 
Bio Medical Waste. 

During our visit to the site it is observed there is no presence of Bio Medical Waste durnped which 
belongs to our Hospital and there is no Bio Medical Waste present. 

The dumped waste are only the General waste covers in green color which includes wet & half 
decomposed General Waste of multiple Hospitals, Clinics, Nursing Home and Small Consulting 
Chambers of Doctors were there along with soil. There were only 2 plain leter heads of MIOT 
Hospitals, Patient scrapped OPD Doctor notes, welcome kit paper bag were only present. 

As our letter heads and documents are present in the dumpage, we have been shown responsible for 
the entire dumpage. It is a clear and false allegation made against us without proper investigation on 
the contents of the Green cover and with the presence of few cOuntable Bio Medical Waste cover of 
other Hospital. 

MIOT HOspitals Private Limited: 4/112, Mount Poonamalle foad, Manapakkam, Chennal -600 089, India. Tel: +91 44 4200 2288 
ww.miotinternational.com GSTIN: 33AAACM2162N1ZJ | CIN No.: U85110TN1994PTC026791 
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YEARS 
INTEGAITY N HEALTHCARE 

Ihe General wastes which were dumped are wet and half decomposed. Through further examination 

We Were able to find only wo green color general waste cover of our Hospital and that there were only 

S yellow Bar coded COver and blue bio medical bar code cover of another Hospital present inside the 

lake area with M/s.GJ Multiclave Bar code sticker and on insoection there were no Bio Medical Waste 

Inside. We would you that we are nof using blue color bar cOded cover at our Hospitai trom Zu22 

Onwaros instead we are using blue color plastic containers with barcode 

M/s.G.J Multiclave. 

Ihe General Waste from our Hospital was disposed by the Vendor M/s. Ashok Paper Mart. Eventually 

the General Waste Vendor Mr. Ashok Kumar's Contract was terminated by our Hospital for his 

Unprotessional Conduct in handling waste during the period December 2023. On further enquiry the 

General Waste vendor Mr. Ashok Kumar. residing at No 10/8. Valluvar street, Jones Road, Saidapet 

Chennai-600 015, has vacated his rented dump vard without clearing the waste dumped for years 

together and the present owner of the premise has cleared the General Waste with unauthorized 

vendor which has been resulted in dumping the Waste in the Public Place. 

Thank You 

Our Hospital follows strict Protocol with the due compliance of Law relating with the disp0sal of the Bio 

Medical Waste and General Waste. 

With Regards 

By this representation we have made clear explanation for the allegation which was placed against our 

Hospital. It is purely a negligent act caused by the said Vendor M/s. Ashok Paper Mart and our Hospital 

is no where related to this alleqation of Bio Medical Waste dumpage. As mentioned we have made the 

written reply to your notice within the stipulaied time and through considering this representation kindly 

prevent us from the further proceedings. 

Suthan JR 

General Manager 
Liaison & Public Relations 

MIOT 

MIO 

International 

ERNAIO 

KWA-600 

distribUted by 

Page 2 of. 2 
MIOT Hospitals Private Limited: 4/112, Mount Poonamalle Road, Manapakkam, Chennai 600 089, India. Tel: +91 44 4200 2288 

GSTIN: 33AAACM2162N1ZJ | CIN No.: U85110TN1994PTCO26791 
Email: chief @ miotinternational.com | www.miotinternational.com 
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Tamil Nadu Pollution Control Board 

 
Proceeding No. TNPCB / F. HOWA/ MMN / RL/ 2024, dated.04.11.2024 

Sub: TNPCB – Industries – M/S. MIOT HOSPITALS PRIVATE LIMITED, 4/112 Mount 

Poonamallee Road, Manapakkam, Alandur Taluk, Chengalpattu District - 

Certain directions under Section 5 of Environment (Protection) Act, 1986 as amended 

for compliance of provisions of Hazardous and Other Wastes (Management and 

Transboundary Movement)Rules,2016- Issued – Regarding. 

Ref:  Hazardous and Other Wastes (Management and Transboundary Movement) 

Rules, 2016, as amended. 

 Direction under section 5 of Environment (Protection) Act, 1986 dated 

27.09.2024 issued by MoEF& CC for compliance of provisions of Hazardous 

and Other Wastes (Management and Transboundary Movement) Rules, 2016 

*********** 

WHEREAS, the Central Government has notified the Hazardous and Other 

Wastes (Management and Transboundary Movement) Rules, 2016 (herein referred to 

as HOWM Rules), under the Environment (Protection) Act, 1986, in supersession of the 

Hazardous Waste (Management, Handling and Transboundary Movement) Rules, 

2008, for safe and environmentally sound management of hazardous and other wastes; 

WHEREAS, as per Rule 6 of the HOWM Rules, the occupier engaged in  

handling, generation, collection, storage, packaging, transportation, use, treatment, 

processing, recycling, recovery, pre-processing, co-processing, utilisation, offering for 

sale, transfer or disposal of hazardous and other waste shall obtain authorisation from 

State Pollution Control Board/Pollution Control Committee (herein referred to as 

SPCB/PCC); 

WHEREAS, as per Rule 4.(2). of the HOWM Rules, the occupier shall be 

responsible for safe and environmentally sound management of hazardous and other 

wastes; 

WHEREAS, as per Rule 4.(3) of the HOWM Rules, the hazardous and other 

wastes generated in the establishment of an occupier shall be sent or sold to an 

authorized actual user' or shall be disposed of in an authorized disposal facility; 

WHEREAS, as per Rule 8 of the HOWM Rules, hazardous and other wastes 

shall not be stored for a period exceeding ninety days; 

WHEREAS, as per Rule 9 of the HOWM Rules, utilisation of hazardous and 

other wastes shall be carried in accordance with the provisions laid down under the said 

Rules; 

WHEREAS, as per Rule 17 of the HOWM Rules, the occupier handling 

hazardous or other wastes shall ensure that hazardous and other wastes are packaged 

and labelled as per Form 8 of the HOWM Rules; 
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WHEREAS, as per Rule 19 of the HOWM Rules, the sender of the waste 

required to maintain manifest system (movement document) for sending the hazardous 

waste and other wastes for disposal to disposal facility or actual user or recyclers;

WHEREAS, as per Rule 20 of the HOWM Rules, the occupier handling 

hazardous or other 

returns to SPCB/PCC in Form 4;

WHEREAS, as per Rule 23.(1) of the HOWM Rules, the occupier, importer or 

exporter and operator of the disposal facility shall be liable for all damages caused to

the environment or third party due to improper handling and management of the 

hazardous and other waste;

WHEREAS, as

operator of the disposal facility shall be liable to pay financial penalties as

violation of the provisions

Central Pollution Control Board;

WHEREAS, the Ministry of Environment, Forest & Climate Change, Government 

of India vide reference 2

Environment (Protection) Act, 1986,to all

 To ascertain monitoring of compliance of various provisions of the HOWM Rules, 

2016 and taking actions against violation of these rules.

 Units generating hazar

closed till they obtain authorizations and make arrangement for 

handling/disposal/recycling/utilization of hazardous wastes in accordance with 

provisions of the HOWM Rules;

WHEREAS, it has been observed by the Board that the unit of 

HOSPITALS PRIVATE LIMITED

Alandur Taluk, Chengalpattu District

is not complying with the provis

NOW, THEREFORE, in exercise of the powers vested under Section 5 of the 

Environment (Protection) Act, 1986, the Board issues the following directions to the 

unit of M/S. MIOT HOSPITALS PRIVATE LIMITED

Road, Manapakkam

immediate effect:

 
 The unit shall

Wastes (Management

 The unit shall maintain 

management of hazardous wastes being generated as required under Rule 

20.(1) of the HOWM Rules 2016.

 The unit, not having their captive hazardous waste disposal facility, shall 

possess membership with common TSDF

WHEREAS, as per Rule 19 of the HOWM Rules, the sender of the waste 

required to maintain manifest system (movement document) for sending the hazardous 

waste and other wastes for disposal to disposal facility or actual user or recyclers;

WHEREAS, as per Rule 20 of the HOWM Rules, the occupier handling 

 waste shall maintain records in Form 3 and also submit annual 

returns to SPCB/PCC in Form 4; 

WHEREAS, as per Rule 23.(1) of the HOWM Rules, the occupier, importer or 

exporter and operator of the disposal facility shall be liable for all damages caused to

the environment or third party due to improper handling and management of the 

hazardous and other waste; 

as per Rule 23.(2) of the HOWM

operator of the disposal facility shall be liable to pay financial penalties as

provisions under these rules by SPCB

Central Pollution Control Board; 

WHEREAS, the Ministry of Environment, Forest & Climate Change, Government 

of India vide reference 2nd cited issued the following direction

Environment (Protection) Act, 1986,to all SPCBs/PCCs:

To ascertain monitoring of compliance of various provisions of the HOWM Rules, 

2016 and taking actions against violation of these rules.

Units generating hazardous wastes and not possessing authorization shall be 

closed till they obtain authorizations and make arrangement for 

handling/disposal/recycling/utilization of hazardous wastes in accordance with 

provisions of the HOWM Rules; 

WHEREAS, it has been observed by the Board that the unit of 

HOSPITALS PRIVATE LIMITED, 4/112 Mount Poonamallee Road, Manapakkam

Alandur Taluk, Chengalpattu District generating, handling or storing hazardous waste 

not complying with the provisions of HOWM Rules, 2016.

NOW, THEREFORE, in exercise of the powers vested under Section 5 of the 

Environment (Protection) Act, 1986, the Board issues the following directions to the 

MIOT HOSPITALS PRIVATE LIMITED

, Manapakkam, Alandur Taluk, Chengalpattu District

effect: 

The unit shall possess valid Authorization under Hazardous and Other 

(Management and Transboundary Movement)

The unit shall maintain daily records with regard to generation and 

management of hazardous wastes being generated as required under Rule 

20.(1) of the HOWM Rules 2016. 

The unit, not having their captive hazardous waste disposal facility, shall 

possess membership with common TSDFs and send their hazardous wastes

WHEREAS, as per Rule 19 of the HOWM Rules, the sender of the waste are 

required to maintain manifest system (movement document) for sending the hazardous 

waste and other wastes for disposal to disposal facility or actual user or recyclers; 

WHEREAS, as per Rule 20 of the HOWM Rules, the occupier handling 

waste shall maintain records in Form 3 and also submit annual 

WHEREAS, as per Rule 23.(1) of the HOWM Rules, the occupier, importer or 

exporter and operator of the disposal facility shall be liable for all damages caused to

the environment or third party due to improper handling and management of the 

HOWM Rules, the occupier and the 

operator of the disposal facility shall be liable to pay financial penalties as levied for any 

SPCB with the prior approval of the 

WHEREAS, the Ministry of Environment, Forest & Climate Change, Government 

following direction under Section 5 of the 

SPCBs/PCCs: 

To ascertain monitoring of compliance of various provisions of the HOWM Rules, 

2016 and taking actions against violation of these rules. 

dous wastes and not possessing authorization shall be 

closed till they obtain authorizations and make arrangement for 

handling/disposal/recycling/utilization of hazardous wastes in accordance with 

WHEREAS, it has been observed by the Board that the unit of M/S. MIOT 

4/112 Mount Poonamallee Road, Manapakkam, 

generating, handling or storing hazardous waste 

ions of HOWM Rules, 2016. 

NOW, THEREFORE, in exercise of the powers vested under Section 5 of the 

Environment (Protection) Act, 1986, the Board issues the following directions to the 

MIOT HOSPITALS PRIVATE LIMITED, 4/112 Mount Poonamallee 

, Alandur Taluk, Chengalpattu District  for compliance with 

possess valid Authorization under Hazardous and Other 

Movement) Rules, 2016 at all time. 

daily records with regard to generation and 

management of hazardous wastes being generated as required under Rule 

The unit, not having their captive hazardous waste disposal facility, shall 

s and send their hazardous wastes 

are 

required to maintain manifest system (movement document) for sending the hazardous 

WHEREAS, as per Rule 20 of the HOWM Rules, the occupier handling 

waste shall maintain records in Form 3 and also submit annual 

WHEREAS, as per Rule 23.(1) of the HOWM Rules, the occupier, importer or 

exporter and operator of the disposal facility shall be liable for all damages caused to 

the environment or third party due to improper handling and management of the 

 

 
 

the 

WHEREAS, the Ministry of Environment, Forest & Climate Change, Government 

under Section 5 of the 

To ascertain monitoring of compliance of various provisions of the HOWM Rules, 

dous wastes and not possessing authorization shall be 

closed till they obtain authorizations and make arrangement for 

handling/disposal/recycling/utilization of hazardous wastes in accordance with 

MIOT 

, 

generating, handling or storing hazardous waste 

NOW, THEREFORE, in exercise of the powers vested under Section 5 of the 

Environment (Protection) Act, 1986, the Board issues the following directions to the 

4/112 Mount Poonamallee 

with 

possess valid Authorization under Hazardous and Other 

 

daily records with regard to generation and 

management of hazardous wastes being generated as required under Rule 

The unit, not having their captive hazardous waste disposal facility, shall 
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regularly for disposal by not storing beyond a period of ninety days in 

accordance with Rule 8 of the HOWM Rules; 

 The unit shall not send their wastes for recycling or utilization to the parties 

who are not authorised for recycling/utilization for the same. 

 The unit shall maintain manifest system for all types of hazardous waste as 

required under Rule 19 of the HOWM Rules 2016 

 The unit shall submit annual return to SPCBs/PCCs with regard to generation 

and management of hazardous wastes in 

20.(2) of the HOWM Rules 2016; 

Form 4 as required under Rule 

 The unit shall label the packaged hazardous wastes with the requisite 

information in Form 8 as prescribed under Rule 17 of the of the HOWM Rules 

2016; 

 The unit shall store their hazardous wastes in their premises under a 

dedicated covered storage area; and 
 

Further, for any violations of the provisions stipulated under Rule 23.(2) of the 

HOWM Rules, 2016, penalties will be levied to the unit and failure to comply with the 

above said directions, will lead to issue of further directions for closure and stoppage of 

power supply to your unit under 5 of the Environmental Protection Act, 1986 as 

amended. 

The receipt of the proceeding shall be acknowledged and compliance with the 

above directions furnished to the Board within a weeks’ time. 

 
 

 
To : 
The proprietor/Director/Authorized Signatory 
M/S. MIOT HOSPITALS PRIVATE LIMITED,  
4/112 Mount Poonamallee Road, Manapakkam, 
Alandur Taluk, Chengalpattu District. 

Sd/- 
Chairperson 

 
 
 
 
 
 
 
 
 

 
 
 
For Chairperson 
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Advertisement

NATION WORLD STATES OPINIONS CITIES BUSINESS SPORT GOOD NEW

Chennai

NGT fines hospitals for dumping medical waste in
Pallavaram lake
The local body, Tambaram Corporation, had also sent notices to the hospitals based
on which the hospitals paid a penalty of Rs 5 lakh each.

Deputy Chief Minister Udayanidhi Stalin chairing a review meeting on the activities of the Project and
Development Department on Thursday (Photo | Express)

Express News Service

Updated on: 18 Oct 2024, 10:49 am 1 min read
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CHENNAI: The southern bench of the National Green Tribunal (NGT) on
Thursday directed the Tamil Nadu Pollution Control Board (TNPCB) to levy
environmental compensation on two private hospitals who had dumped
medical waste in Pallavaram lake. The bench also directed TNPCB to collect
the amount the board had spent on collecting and transporting the waste
from the site.

The bench comprising judicial member Justice Pushpa Satyanarayana and
expert member Satyagopal Kolarpati was hearing a case taken up suo motu
based on a newspaper report pertaining to dumping of medical waste in the
lake by two hospitals, MIOT International and GEM Hospital.

The local body, Tambaram Corporation, had also sent notices to the
hospitals based on which the hospitals paid a penalty of Rs 5 lakh each.

According to the news report, unknown persons had dumped around five
tonnes waste along the compound wall of the lake on September 24. After
being informed by the public, Tambaram Corporation and TNPCB officials
inspected the site.

Follow The New Indian Express channel on WhatsApp 

Download the TNIE app to stay with us and follow the latest

medical waste Pallavaram lake

Show Comments

Advertisement
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Home News Tamil Nadu

NGT directs TNPCB to penalise private
hospitals for dumping biomedical waste

Advertisement

National Green Tribunal (NGT)

 

It may be noted that soon after the complaints of dumping, TNPCB
cleared the waste and sent it to a processing centre.

DTNEXT Bureau | 18 Oct 2024 8:17 AM

CHENNAI: The southern bench of the National Green Tribunal (NGT)

directed the Tamil Nadu Pollution Control Board (TNPCB) to impose

 

12/9/24, 5:38 PM NGT directs TNPCB to penalise private hospitals for dumping biomedical waste

https://www.dtnext.in/news/tamilnadu/ngt-directs-tnpcb-to-penalise-private-hospitals-for-dumping-biomedical-waste-807836 1/15

395



penalties against two private hospitals for dumping biomedical waste at

Pallavaram Lake.

While hearing a suo motu case on the dumping of biomedical waste

reportedly by two private hospitals located in and around the city, the

bench comprising judicial member Justice Pushpa Satyanarayana and

expert member Satyagopal Korlapati also directed TNPCB to collect the

amount spent to remove and transport the dumped biomedical waste.

It may be noted that soon after the complaints of dumping, TNPCB cleared

the waste and sent it to a processing centre.

Moreover, the two private hospitals paid a penalty of Rs 5 lakh each after

the Tambaram Corporation had sent notices to two private hospitals.

During the earlier hearing, the bench observed that the TNPCB should

respond whenever such news reports appear instead of waiting for the

Tribunal to issue orders.

Tambaram Corporation also filed a police complaint against the hospitals

and an FIR has been filed.

According to the news report, based on which the Tribunal took up suo

motu case, unknown persons dumped around 5 tonnes of medical waste

along the compound wall of the lake during the wee hours of September

24.

Based on the information, Tambaram Corporation officials and TNPCB

inspected the site.

National Green Tribunal Biomedical Waste Pallavaram Lakes Private Hospitals

Powered By

 

12/9/24, 5:38 PM NGT directs TNPCB to penalise private hospitals for dumping biomedical waste

https://www.dtnext.in/news/tamilnadu/ngt-directs-tnpcb-to-penalise-private-hospitals-for-dumping-biomedical-waste-807836 2/15
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The Tambaram City Municipal Corporation informed the southern bench of the National

Green Tribunal that two city hospitals have been fined ₹5 lakh for illegal disposal of

biomedical waste in open areas. Both have acknowledged the violation and paid the fine. 

In a suo motu case on dumping of biomedical waste on the banks of Pallavaram eri taken

up by the bench, comprising Justice Pushpa Sathyanarayana and expert member

Satyagopal Korlapati, Tambaram authorities submitted a report stating that GEM

Hospital and MIOT Hospital were levied with a fine of ₹5 lakh each as penalty for illegally

disposing wastes, including biomedical wastes, in open spaces.

The counsel appearing for the Tamil Nadu Pollution Control Board (TNPCB) stated that

they have already issued show cause notices under the Water (Prevention and Control of

Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981. Following

complaints about dumping, the TNPCB cleared the waste and transported it to a

processing centre.

The bench directed the TNPCB to carry out the inquiry, assess the environmental damage

caused, and submit a detailed report on the findings. “Let the TNPCB also mention the

tie-up facility for disposing of the biomedical waste with the approved agencies and also

mention for how long the hospitals are not following the rules,” the order said.

Published - October 21, 2024 09:26 pm IST

Two hospitals fined ₹5 lakh each
for illegal disposal of biomedical
waste
Published - October 21, 2024 09:26 pm IST - Chennai

THE HINDU BUREAU

 

12/9/24, 5:28 PM Two hospitals fined ₹5 lakh each for illegal disposal of biomedical waste - The Hindu

https://www.thehindu.com/news/cities/chennai/two-hospitals-fined-5-lakh-each-for-illegal-disposal-of-biomedical-waste/article68779427.ece 1/2
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cal devices AMTZ, MAGIC explore collaboration to support Make-in-India initiative

TCMC fines two hospitals ₹5L each for illegal disposal of
biomedical waste

HEADLINES OF THE DAY

October 23, 2024

The Tambaram City Municipal Corporation informed the southern bench of the National

Green Tribunal that two city hospitals have been fined ₹5 lakh for illegal disposal of

biomedical waste in open areas. Both have acknowledged the violation and paid the fine.

In a suo motu case on dumping of biomedical waste on the banks of Pallavaram eri taken

up by the bench, comprising Justice Pushpa Sathyanarayana and expert member

Satyagopal Korlapati, Tambaram authorities submitted a report stating that GEM Hospital

and MIOT Hospital were levied with a fine of ₹5 lakh each as penalty for illegally disposing

wastes, including biomedical wastes, in open spaces.

The counsel appearing for the Tamil Nadu Pollution Control Board (TNPCB) stated that

they have already issued show cause notices under the Water (Prevention and Control of

Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981. Following

complaints about dumping, the TNPCB cleared the waste and transported it to a

processing centre.

The bench directed the TNPCB to carry out the inquiry, assess the environmental damage

caused, and submit a detailed report on the findings. “Let the TNPCB also mention the tie-

         
MEDTECH IVD LIFE SCIENCES BLOOD BANKS DAILY NEWS EDITOR’S DESK PERSPECTIVE REPORTS BUYER’S GUIDE ARCH



  

12/9/24, 5:34 PM TCMC fines two hospitals ₹5L each for illegal disposal of biomedical waste - Medical Buyer

https://medicalbuyer.co.in/tcmc-fines-two-hospitals-₹5l-each-for-illegal-disposal-of-biomedical-waste/ 1/4
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up facility for disposing of the biomedical waste with the approved agencies and also

mention for how long the hospitals are not following the rules,” the order said. The Hindu

ESIC MBC approves convergence of ESI
scheme with ABPM-JAY 

UP NEXT

 India sees remarkable progress in
healthcare research, development

DON'T MISS

12/9/24, 5:34 PM TCMC fines two hospitals ₹5L each for illegal disposal of biomedical waste - Medical Buyer

https://medicalbuyer.co.in/tcmc-fines-two-hospitals-₹5l-each-for-illegal-disposal-of-biomedical-waste/ 2/4
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10 5710 

Name : Mrs. HEMA NIVEDA 
Age/Gender : 47 Y 11 M IBD/ Fernto 
MR.No: 2A7366 Date : 05-06-2023 

navo ewod MIs EMA NIVEDA wit xavs 

EYSSuyNnsRenuit X-ray shows no obvious bony abnormality. 
OEvERVIgs LmRressien: ang tenosynovitis. 

Lhgveaied: MRiet wist 

In mean time hve sdviged: 
Physiotherapy: 

Uitrasonic massage. CS pa Wrist brace 

Ice pack apphcation. 

Medication Prescdetton Detail; 
Drug Name 
Generic Name 

TAB PARACETEMOL 

orD INIIL LAÐLEBS 

Dose Route 

500m 

Reg.No; Eo03s 

FollewMRAdyica: Review with MRI. 

DR. UMESH KUMAR SIMOH 
Orthopedkc Surgdn 

Saranya Pandian 

COra) 

Departmgoorthoplos and Trawne 

Frquncy 
Mor 

VOLINI GEL FOR LOCAL APPLICATION 

o 1 

Reletionship 

Ater food 

MMIOT Houpisate Privels Limttadi $ $9 MOan Porrama Posd, naaka Cheva 

MIOT 
International 

Duraton 

sOS for pain 
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MIOT Hospital’s General Waste Collection and Storage Process 

INTERNATIONAL BUILDINGMEDICAL  BLOCKRETREAT BLOCK MAIN BUILDING

FINAL GENERAL  
STORAGE AREA 

MIOT Hospital collects 
the general waste in 
closed trolley 3 times a 
day 

MIOT Hospital 
collects the general 
waste in a closed 
trolley 3 times a day 

Temporary General   
Storage Area

General Waste generated in the Ground Floor is 
moved by the MIOT Hospitals to the Temporary 

General Storage Area

General waste 
is moved to the 

Temporary 
General Storage 

Area

General Waste is loaded onto to the
Internal Transport Vehicle and
transported to the Final General
Storage Area for treatment and final
disposal by the waste vendor.

MIOT Hospitals collects the general waste 
in a closed trolley 3 times a day  and 
transports it to the final storage area for 
treatment and disposal by the waste 
vendor. 

General Waste is 
generated in all 
Theatres. 

General Waste is 
generated in the Ward, 

ICU and OPD 

General 
Waste is 

generated in 
all Theatres. 
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Bio Medical Waste Generation collected in Color coded bags 

Bio Medical Waste Transport 

Closed Stainless Steel Trolley 
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BIO MEDICAL WASTE BAR CODED BAGS AND CONTAINERS 
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Collection Process: Step 1  

With Proper protective equipment BMW Staff start the Collection Process 
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Step 2: Tagging Process 

The BMW Covers are sealed 

Step 3:  

BMW Staff Carefully place the waste in transport trolley 
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Step 4: Loading BMW in Dedicated Closed Transport Vehicle 
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Step 5: Storage of BMW in Final Storage Area at Retreat Building 

Shifting BMW from Vehicle to BMW Final Storage Area 
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HAND WASHING 
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Step 6: Bio-Medical Waste Bar Code Scanning, Weighing & Loading Bio 

Medical Waste by Authorised Vendor 
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Vendor Vehicle Closed and Sealed 
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To 

PSS LEGAL ADVISORS LLP 
Advocates, 
Regd. Office 

S. L. SUDARSANAM 
Advocate 

Sirs, 

No.5, 4 Floor, Mahalingapuram Main Road, 
Mahalingapuram, Nungambakkam, 
Chennai � 600 034 

I/BY RPADI/ 
Date: 08.03.2025 

2) 

Ref: Your legal notice dated 12.02.2025 issued on behalf of your 
client MIOT Hospitals Pvt. Ltd., Manapakkam, Chennai 

With reference to your Legal Notice dated 12.02.2025 sent on behalf of 

your client M/s.MIOT HOSPITALS PVT. LTD., Manapakkam, Chennai, to my 
client M/s.G.J.Multiclave (lndia) Pvt. Ltd., having its address at No.37, Old No.20, 

Teachers Colony, Adyar, Chennai - 600 020, has been placed in my hands to 

issue this suitable reply to you as follows: 

1) All the allegations and contentions contained in the Legal Notice dated 

12.02.2025 are denied as false, frivolous, vexatious and baseless and your client 

is put to strict proof of all those allegations that are not specifically admitted. 

The averments set out in paragraph Nos. 1 to 3 of the legal notice is matter 

of facts and documents and does not required any countenance. 

3) Regarding 4" paragraph of the iegai notice, our client is no way concerned 

with the said leveled allegations. It is pertinent to mention here that as per the 

rules, your client should collect the generated Bio Medical Waste in the bar 

coded bags and should store within hospital premises. In this regard, our client's 

role is for collecting, Transportation and disposal of the said bio medical waste. 

The process of disposing the Bio Medial Waste are as follows: 

Chamber: 15, Law Chambers, High Court Buildings, Chennai - 104. 

..2. 

Off: New No.6 (0ld No.6 (Old No.16), Agasthia Nagar (0ff. Halls Road), Kilpauk, Chennai - 10. 

Ph: +91-44-2644 5799 | Mob: +98407 42251 | E-mail: slsudarsanam@gmail.com I slsudarsanam.docs@gmail.com 
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-2 

a) Collection: When my client's team gets to your client's location, they 

will weigh the entire waste collected and that your client had stored, will 

recorded the weight on a slip and will also provide a copy with your client 

of the said slip. 

b) Transportation: The weighted waste bags will be transported in a 

closed / covered vehicles equipped with GPS. 

Disposal: At our client's factory in Tenmelpakkam, Chenglepet, the 

said collected waste bags will be treated and then disposed according to BMW 

Rules.My client uses an incinerator, an autoclave and a shedder to get dispose 

of the Bio-Medical Waste. 

4) The contents set out in paragraph No.5 of your legal notice is strictly 

denied and your client is put to strict proof of the same. My client will not inspect 

or monitor the handling of the solid garbage or bio medical waste at the Hospital 

premises. It is the responsibility of your client within the hospital premises and my 

client will not be responsible for managing the said aspect within your client's 

hospital premises. My client will only processthe waste that is kept in the bio 

medical waste storage area. 

5) The contents set out in paragraph No.6 of your legal notice is strictly 

denied and your client is put to strict proof of the same. My client is not a general 

waste vendor. Therefore, what is stated in paragraph No.5 and 6 does not 

pertains to my client. Our client is only concerned with bio medical waste and it is 

dumped at Thenmelpakkam, Chenglepet. The contents set out in para 7 and 8 of 

your notice is based on facts and my client do not have any knowledge of the 

same. 
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6) 

Advocate 

-3 

My client denies the contents set out in para 9 of your legal notice. YOur 
client is put to strict proof of the same. It is admitted by your client that in the said 
site that the waste of other hospitals with blue coded bio medical waste of other 
hospitals with no BMW was found and only general waste was found. Therefore, 

my client has no connection in this regard. 

7) My client denies the contents set out in para 10 of your legal notice and 
your client is put to strict proof of the same/ Whatever BMW is collected by my 
client from your client's hospital is disposed off in the manner mentioned above 
and your allegations against my client is strictly denied. 

8) My client strictly denies the paragraph No.11 of your notice and my client 
has not misrepresented or my client has not misused the collection slip dated 

24.09.2024 as per the terms set out in para 11 of your notice. My client has duly 

followed the procedure contemplated as per the agreement and there is no 
violation. 

9) My client strictly denies the contents set out in para 13 of your notice and 

my client has not violated any rules and has not breached and therefore the 

entire averments set out in paragraphs 14 to 18 is strictly denied and my client do 

not deal in transportation of general waste and solid waste as alleged by your 

client in your notice. It is an admitted fact that the vehicles are enabled with GPS 

facility and they are clearly tracked and my client is maintaining all the records 
related to the collection and disposal off bio medical waste. My client is not 

responsible for solid waste disposal as alleged in your notice. 

10) My client strictly denies the contents set in paragraph No.19 onwards and 

my client is unaware about the alleged general waste and solid waste disposal as 

stated in your notice. 

Chamber: 15, Law Chambers, High Court Buildings, Chennai - 104. 

Off: New No.6 (0ld No.6 (0ld No.16), Agasthia Nagar (Off. Halls Road), Kilpauk, Chennai -10. 

Ph: +91-44-2644 5799 | Mob: +98407 42251 | E-mail: slsudarsanam@gmail.com I slsudarsanam.docs@gmail.com 
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My client reiterates that they have strictly followed the procedure and there is no 

violation and the claim made by your client is stricty denied and my client have 

not violated any of the terms of the agreement nor the rules of the pollution 

control board. Furthermore, our client is maintaining all the records pertaining to 
the collection and disposal of Bio Medical Waste and as such our client is no way 
responsible for alleged other wastes which includes Solid waste. So, your notice 
is based on false allegations with assumption and surmises. Please instruct your 
client to withdraw the notice forthwith. And my client is not responsible for any of 
the case made in the notice. Therefore, recall your notice. 

11) Thereforethe contentions of the paragraphs are false and concocted based 

on assumption and surmises. The statements of your client are invented theories 

and your client is put to strict proof of the same. The said statements are 

vexatious in nature. Our client states that the averments of your client are 
incorrect and unsustainable. Under these circumstances, our client states that in 
view of the legal notice issued by your client and the claims made by your client 
is untenable and therefore it is unwanted. In dispossessing the Bio Medical 
waste, our client has efficient knowledge and having gained sufficient experience 
since they are in this field for several years with good reputation. 

Therefore by this notice our client hereby calls upon your client to recall 
your legal notice dated 12.02.2025 immediately. 

(S.L.SUDARSANAM) 
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MACS., BL., FCS., ACG (UK & Ireland) 

Managing Partner| Corporate Lawyer 

To 

S.L. Sudarsanam, 
Advocate, 
New No. 6 (Old No. 6 (Old No.16), 

By E-mail and RPAD 

Agasthia Nagar (Off. Halls Road), Kilpauk, 
Chennai - 600010 
Mobile No. 98407 42251 
E-mail ID: slsudarsanam@gmail.com 

Sir, 

K/A: S.L. Sudarsanam 

+91 99629 11111 

Suman@PSS.Legal 
No 5, 4 Floor, 
Mahalingapuram Main Road 
Mahalingapuram 
Nungambakkam, Chennai- 34 

11.06.2025 

Subject: Rejoinder to your Reply Notice dated 08.03.2025 ("Reply Notice") issued on 
behalf of GJ. Multiclave (India) Pvt Ltd ("Your Client") 

1 

1. We are issuing this Rejoinder to your Reply Notice under the instructions of Our 

Client MIOT Hospitals Private Limited, having their office at No. 4/112 Mount 

Poonamalee Road, Manapakkam, Chennai, Tamil Nadu - 600 089 (hereinafter 

referred to as "Our client"). 

2. At the outset, Our Client denies all the statements and contentions made by you in 

your Reply Notice except those which are specifically admitted in this Rejoinder. 

No part of this Rejoinder should be deemed to have been admitted due to any 

specific non-traverse by Our Client. 
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6 

4 

3. The Contents stated in Legal Notice dated 12,02.2025 issued on behalf of Our client 

(hereinafter referred to as "Legal Notice") shall be read as part and parcel of this 

Rejoinder to your Reply Notice dated 08.03.2025. 

5 

Our Client states that Para No. 1 and 2 of your Reply Notice do not warrant a 

reply. 

S 

With regard to the contents stated in Para No. 3 and 4 of your Reply Notice, Our 

Client accepts your statement that it is Your Client's duty to collect, transport 

and dispose the Bio Medical Waste segregated and stored at Our Client's 

Hospital in the bar-coded bags provided by Your Client. Since Your Client is 

responsible for disposal of the Bio-Medical Waste segregated at Our Client's 

LEGAL 

Hospital, as per Rule 5 of the Bio-Medical Waste Management Rules, 2016 it is 
solely Your Client's duty to treat and dispose of the segregated Bio Medical 

waste collected from Our client's Healthcare facility without any adverse effect 

to human health or the environment. 

Registered office: 

Therefore, as per your alleged collection slip dated 24.09.2024, if any Bio-Medical 

Waste belonging to Our Client was present in the open area near the Pallavaram 

Lake, radial road (hereinafter referred to as "Site") the same falls within Your 

No: S, 4th Floor, Mahalingapam Main Road, Mahalingapuram, 
Nungambakkam, Chennai 600 034, Tamil Nadu, india 

Office: +91 9962571111 

pss Legal Advisors LLP is registered with Limited Liability (Reg. No. ACC-0763) 
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7. 

8. 

9 

Client's obligation of "final disposal" as per the Agreement for Collection, 

Transportation, Treatment and Disposal of Bio-medical Waste dated 01.04.2023 

executed between Your client and Our client (hereinafter referred to as 

"Agreement") and Rule 5(a) of the Bio-medical Waste Management Rules, 2016. 

Our Client vehemently denies and disputes the contents stated in Para No. 5 

and 6 of your Reply Notice, that Your Client has no connection to the alleged 

Bio-Medical Waste found at the Site. In that case, Your client is called upon to 

explain how Your Client issued the Collection Slip dated 24.09.2024, stating 

that 200 Kgs of Bio-Medical Waste belonging to Our Client was collected from 

the Site, without having any knowledge on what was present at the Site. 

Our Client vehemently denies and disputes the contents stated in Para No. 7 of 

your Reply Notice. Your client is put to strict proof thereof. 

Legal Notice dated 12.02.2025. 

PSS 

With regard to the contents stated in Para No. 8 of your Reply Notice, Our client 

vehemently denies that Your client has not misrepresented the collection slip 

dated 24.09.2024. Our client reiterates the contents stated in Para No. 11 of the 

Reqistered office: 

LEGAL 

No: 5, 4th Floor, Mahalingapußm Main Road, Mahalingapuram, 
Nungambakkam, Chennai 600 034, Tamil Nadu, India 

Office: +91 99625711 11 

pss Legal Advisors LLP is registered with Limited Liability (Reg. No. ACC-O763) 
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10. With regard to the contents stated in Para No, 9 of your Reply Notice, Our client 

vehemently denies that Your client has not violated any Bio-Medical Waste 

Management Rules and not breached the Agreement. Your Client has failed to 
establish the same with proof. 

Agreement. 

11. Our Client vehemently denies and disputes the contents stated in Para No. 10 and 

11 of your Reply Notice. Your Client's failure to provide a proper explanation on 

the issuance of the Collection Slip dated 24.09.2024 establishes Your client's non 

compliance with the Bio-Medical Waste Management Rules and breach of the 

PES 

12. Our client once again calls upon you to comply with the following within 7 (Seven) 

days from the date of receipt of this Rejoinder: 

LEGAL 

a. Immnediately withdraw the Collection Slip dated 24.09.2024 issued to the 

TNPCB and confirm the same in writing to our Client and the TNPCB; 

Registered office: 

h Proide our Client with a copy of the Collection Slip issued by you on 

24.09.2024 along with details of your purported examination or 

No: 5, 4th Floor, Mahalingapu�m Main Road, Mahalingapuram, 
Nungambakkam, Chennai 600 034, Tarnil Nadu, India 

OFfice: +919962571111 

pssLegal Advisors LLP is registered with Linmited Liability (Reg. No, ACC-0763) 
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irtance of the Colleetion Slip datexl 24.09024; 

iptio ot the alleged Bio Mexdical Waste at the Site at the time ot 

PSS 

hovie our Cent a written explanation as to how you segregated the 

Waste at the Site and how the alleged Bio Medical Waste belonging to 

OurCient at the Site was quantitied as 200 Kgs; 

LEGAT 

d. I'rovide our client a written explanation as to how the alleged 200 Kgs 

of Bio Mecal Waste at the Site was attributed to Our Client; 

ProvideOurClient with the entire Bio Medical Waste allegedly collected 

by your Clent trom the Site on 24.09.2024 tor inspection by Our Client; 

f. Provile Our Client, the GS history of your transport vehicle as stated 

in Para 3(0) ot your Reply Notice, lor the period of 0108.23 to 24.09.23 

for veritication by Our Client. 

Registered office: 

. Isue a public apology to Our Client tor the loss of time, money and 

reputation caused due to your illegal actions, and 

No S, loo, Malhalingapui Maitn Road, Mahalungapuram, 
Nutgdilbakkan, (hennai o00 034, Tanil Nadu, lndia 

Oice +91 9962571111 

j,Slegst lvsors Pisegt eed wilhliniled ability (Reg. No ACC 076) 
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foe P.S. Suman 

h. Indemnify Our Client for any financial, reputational, or legal 

Consequences arising from this incident. 

13. This Rejoinder is issued without prejudice to and/or without impairing or 

atfecting Our Client's various rights and remedies including but not limited to 

claiming damages, loss of profits, costs, legal fees etc., and this Rejoinder shall not 
be construed as a waiver, limitation or relinquishment of any of their rights, 
powers or remedies which Our Client has, now or in future, under applicable law 

or equity against Your Client. Our Client is entitled to any or all of its rights, at its 

discretion, at any time hereafter, without the necessity of any further notice or 

action. Neither failure to exercise nor any delay in exercising, on the part of our 

client any right or remedy, shall operate as a waiver of any such right or remedy 
or constitute and election thereto. No single or partial exercise of any right or 

remedy shall prevent any further or other exercise or the exercise of any other right 

or remedy. 

Registered office: 
No: 5, 4th Floor, Mahalingaggram Main Road, Mahalingapuram, 

Nungambakkam, Chennai 600 034, Tamil Nadu, India 
Office: +91 9962571111 

LEGAL 
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